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Shri Bishamber )

" Shri Shiv Prashad Sharma
" Shri Naresh Kumar & Ors,
" Shri Sadhu Ram
.Shri Des Raj
. Shri Naresh Kumar

~.Shri Sslik Ram ‘

-8hri Ajnash Poddar

Shri Surender Kumar
Shri Shyam Lal & Ors,
Shri Prem Singh & Ors,
Shri Suraj Bhan & Ors,
Shri Nand Kishore =
Shri Baney Singh & Ors,

ceen. Applicants
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“Versus
Union of ihaié‘&-ﬁthers ' 3 T ease Raspphd&nts ‘

" For the Applicante - - .... . §/Shri V,P, Sharma,’

RaJ.ndra -Singhvi,
~ Kel, Asthana and
o o , . ' Re Ko, Bharduszj,Advocats
For the Respondents - - - ~eeas S/ Shri R.,L. Dhauwan,
1 B I 0.P, Kshatriya and
N, Ke Aggarual Counssl

CURANz Hon? bla Mr. P.K. Kartha, Ulce—Chairman (Judl.)
Hon ‘ble mr. D.K. Chakravorty, Admlnzstratlve Member,

1 'Uhather Reparters oF lncal papers may bs alloued to
a see the Judgem-nt?V

2. To be referred to thc Raporters or not’ eAn
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JUDGEWENT(OPﬂLl

(by Hon ble fr, P, K. Kartha, Vice—Chalrman)

Ue héve heard_thg”leardad,;oqnsel-fcr-bothltﬁef

*ﬁérties-oﬁ ihis:bétch oﬁ,abplibétibns which degls.uithj:i,? '
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‘J'gnly fro-~nidilg,ot-ﬁpril to tho nlidlo of Augu.t overy y-ar.'

—Th- applicante huvo pray.d that having r-gard to thair lgng
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3um¢ cases, they ahould be consldercd For rcgularisation f

‘ like othar casual laboururs in thn 11ght of- ths Railuay

Board's clrcular datad 8 6 1981 and the dlrections contained

Pl

in tha Judgemant of tha Suprame Court in Indar Pal Yadav

& Uthers \ls. Union of Indxa & Uthars. 1985 s.c.c.(L&s)S‘«lh
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2. “ According to tha Railuay Board's circular dated
8.6,1981, for the purposs of screening and empanslmant of

casuéi-uorker;. s Division should be treated as a unit for
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all' the dapartments. . ) SR
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‘3; v The Railﬂay Board had statsd ‘in thelr l1stter dated
e S L S A I L S S B S
24,7.,1979 that the granting of ‘temporary status as wasll as

rsgular absorption would apblytéigd to Uatarmen in hot
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th. definltlon of casual labour cantafn.d in para.2501 of
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the Indian Ralluay Estnbllahnant Haﬁual, accordlng to uhich,.
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.. labourers,

] .v-qrpc:fonqlomplqp.! On seasonal work, are casual
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e L”Thf“!EE}?P!EF{ bifor. uq'bavo vorked as Hot Weather
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\4;Uaternqqffu:$syvoral yqara. Th- loarnod couna-l for' the
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‘:‘rogpond-nto ctatod thnt in tho Dolhi Division, out of
.ﬂ'jasg ggcug} }gpou;.:qt inglqiing Hot Uaathur Wataraen,

. 93 persons hayu 80 ra; baan ragularisad. He stated that

Y

othcra 9111 also be rngularia.d in accordanc- with their
length of service, Ha Furthor submlttgd that the regulari sa-

tion ofvcasua% labourers will be dopartmont-uis. and not

Diviaion-uisagb‘As agaipst this, the learned counsel for

the applicants stated that there are a large number of Hot
UeatharAUatormen working for years in the various Bivisions

of the Railuaye awaiting thair regularisation in Group 'O

_Pcsts,

B, . The learned counsel for the respondents relied upon

the judgement dated 5.12.1991 of the Jodhpur Bench of the

‘ Tribunal 1n Harish Chandra & Dthers Vs, Union of India &
~ Others. (DA-304/91 and Dthers) in Uhlch the question of

.. regularisation of Hot Weather Qaterman came up for

consideration, The Tribunal directsd that the responsdants

g
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should svolve a suitable policy within six months for.

angagompn; oF such_snasonal uorklra againat psrennial

VaCaDCLOS of caeual labour 1n thc ordor of thexr seniority,

subject to suitability.
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' 7 "In our conéidered opinion, the problem of Hot - ;
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Ueather Watermen Uho have worked for SQVeral years in the .

Railuma,:cnuld bo soluad only by making 8 rational schamo
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to absorb thom in%each Divielan of tha Railuays along u1th
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Sy the othar casual labour,rg, dep.nqing ‘on tho availabxlity
. P ‘ - * x"' 2
Gtk v of regulaf vaCaHC;lS- For the' purposa of their ragularlsa-
“° “'{in, the broken psriods of servite put in by Hot Usather
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Watermen should bF condoned and the total pe-iod rendered

by them should bgjtéken into account, IN framing the scheme,

|

the respondents should take the various,dasoartments of the

‘Division as a siqgle Unit (g,g.,»thp departments of Lotb_ .

wEﬁéiﬁéering, Nacﬂanicalséfféffibivboﬁhﬁféiéi, Stores, Signal

& Telecommunicatﬂnns, Medical, Elsctrical, Workshops, =tc,),
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The respondeants #hall prepare such a viable'scheme as
ex-editiously asipossiblo, but praferably wi thin a peri od
of six months fr?m the date of receipt of this order,

| | ~
8. Till the respondents prespare a scheme as directed

[ d

above and implement the same, théy shall accommodate the

applicants and the similarly situated persons as casual
| S ‘
labourers in the various Divisions of the Railuays, uhare

they are presently-uorking. In case vacanciss are not

avalable in thosa places, they shall be adjusted in other
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sSespRTiante, depsndlng on the length of sarvice put in by
: [

them, Thse inter;m orders already passed in these casss

as modified a2bove, are hereby made absolute, Ths respondents

) | L v
are also restrained from inducting fresh recruits as casual
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'?-"_ wlt-i:l- Groua@"nst-. Th- lpplicntiono are di .poua
_ B of on thl abovo lin-s. Thnrn uill bs. no ordnr as to costs,
E 9. Let a copy of this order be pl;cod in all ‘the case
s “ “files, ‘ .- ‘:,‘__' - - _A"_'.. _ " = . C~
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’ Administrative Mamber N
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